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OA No,570/1995,.. . Dt. of decision: ) ~5-1995,

, JUDGEMENT
( As per Hon'ble Sri R, Rangarajan, Member (A) )

Heard Sri K.V.Rao, learned counsel for the
applicants and Sri V. Bheemanna, learned counsel for

the respondents.

2. In this O.A., dt. 17.4.1995 filed U/s 19 of the
A.T. Act, 1985 the applicants herein had joined as

RTP Postal Assistants during the year 1981. The lst
applicant was regularised in March, 1988 and the 2nd
applicant was regularised in October, 1987. Since then
both the applicants Lﬁre wofking as¢?osta1 Assistants
under Mahbubnagar Postal Division. They pray for a
declaration that they are entitled for grant of Produc-
tivity Linked Bonus at the rates applicable to the regu-
lar Postal Assistanté for the period they worked as

RT?S and for a further direction to pray arrea?s of bonus

to which they are eligible.

3. The applicants herein were absorbed after they

had worked as RTP/SDPAs in the respondents organisa-

tion. It is stated that they were selected after tough
competition and performed their duties quantitatively and
qualitatively the work as that of regular Postal Assistants
whenever they were engaged intermittently against the
vacancies of regular Postal Assistants. By denying them
the benefit of P.L, bonus for the period they had worked

as RTP/SDPAs allowed by the D,G., Department of Posts by
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‘are in the same situation as applicants in OA 171/89

~extending the same benefit to the applicants in this 0a

by letter dt. 5.10.88, they had been subjected to
hostile discrimination in violation of Art. 14 and 16
of the constitution. Hence, this O.A. has been filed

with the above prayer.

4. sri K.V, Rao, learned counsel for the applicants
has drawn our attention to the judgement of Ernakulam
Bench in OA 171/89, dt. 18,6.90, The applicants there=
in were also similarly situated as the applicants herein,
The OA 171/89 on the file of Ernakulam Bench was decided
based on the decision in OA No.612/89 on the file of

the same Bench. The ratio in that judgement was that

no distinction can be made between an RTP worker and

a Casual Labourer in granting P.L, bonus. It was further
held in that OA that RTP/SDP candidates like Casual
Labourers are entitled to P,.L, Bonus, if they have put in
240 days of service each year ending 31st March for

three years or more. It was further held in that OA

that amount of P,I, Bonus would be based on their average

monthly emoluments determined by dividing the total emolu=-

ments for‘each accounting year of eligibility by 12 and

subject to other conditions prescribed from time to time.

5. Similar order was also passed by this Tribunal
in oA 611/94, dt. 31,5.94, and OA 869/94, dt.27.7.94
wherein the applicants were similarly placed to that of

the applicants in OA 171/89. As the applicants herein

decided by Ernakulam Bench and in OA 611/94 and 869/94

on the file of this Bench, we see no reason in not

also.
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6. In the result, this OA is allowed with a direc-
tion to the respondentslto grant the applicants the
same benefit granted by Ernakulam Bench and this Bench
of the Tribunal in the aforestated cases as quoted in.
Para-5 above, The above direction should be compriggﬁ
within a period of three months from the date of commu-
nication of this order.
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stage itself, No costsz/f

P ~—— e Advs

( R, Rangarajan ) (V. Neeladri Rao )k
Member (A} - Vice Chairman
o, VAT - \
s

Deputy Registrar (Judll)

Copy to:=-

kmv .

1. The Superintendent of Post Offices, Mahabubnagar
Division, Mahabubnagar,

2. The Secretary to the Oepartment of Posts, Unionof
. India, New Delhi.

3. The Chief Post Master Gensral, A.P,Circle, Hyderabad

4, Ona copy to Sri. K. Venkateswara Rao, .Advocate, CAT
Hyd.

5. Ono copy to Sri. V.Bhimanna, Addl. CGSC, CAT, Hyd,
6. One copy to library, CAT, Hyd,

7. DOne Spare Copy.
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IN THE CENTRAL ADMIWISTRATIVE TRIBUNAL -
HYDERABAD BENCH AT HYDERABAD,.
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Admitted and Interim directions

~issugd.
‘_/Ifislé-’osed of with directions.
Dismissed.
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